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LOK SABHA
Friday, July 21, 1987/Asadha 30, 1889
(Saka)

The Lok Sabha met at Eleven of the
Clock.

{Mr. SezAxzn in the Chair]

ORAL, ANSWERS TO QUESTIONS
Import of Sulphur through 8, T. C,

*1291. Shri Madhu Limaye:

Dr. Ram Manohar Lohia:
Shri, 8. M. Banerjee:
_pufl George Fermandes:

Will the Mimster of Commerce be
pleased to refer to the reply given to
Starred Question No, 324 on the 7th
April, 1967 ang state:

(a) whether any penalty was im-
posed on US firms as promused by
Shr Manubhai Shah, former Mnis-
ter of Commerce, in the statement
made by him 1n Lok Sabhz on 2lst
November, 1966;

(b) whether Government intend to
make nvestigation into the antece.
dents and standing of the foreign
firms with which agreements are pro-
posed to be mgned asg a pre-condition
for awarding big contracts;

(c) whether this practice will be
prescribed both for the departments
and the Pubhc Undertakings under
Government;

publish the reports on the antece-
dents along with the agreements;

(e) whether the gyum of Rs, 75,000
recovered from the US. firm includes
all the expenses incurred
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due to the blow that India's prestige
suffered abroad, and

(£) if the reply to part (e) ahove
be in the negative, the steps Govern-
ment propose to take to recover the
loases?

The Minister of Commerce (Shri
Dinesh Siugh): (a) to (f). A atate-
ment ;s laid on the Table of the
House.

BTATEMENT

(a) By negotiation an agreement
has been arrived at whereby the firm:
has agreed to pay a sum of Rs. 75,000
for the settlement of the claimg of
the S.T.C

(b) and (c). This procedure is al-

ready in vogue.

(d) It wil not be appropriate to
publish  reports on the antecedents
along with the agreements as the re-
Ports on antecedents provided by
banks and others are confidential,

(e) The sum of Rs. 75,000 ade-
quately covers all expenses incurred
by the Corporation in  connection
with the deal. No representative of
the Corporation travelled abroad spe-
cifically for the deal in question. An
officer who happened to be in U.SA,
for other work was asked to look
into the prospects of imports mate-
nahsing under the deal. No net
expense was mcurred in establishing
the Letter of Credit

(2) Does not arise,
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“This procedure iz already in
vogue.”
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“I shall come to the inevitable

conclusion that Ovalind has en-
tered into g contract with us just

Tor gpeculative purposes of their
own.”
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Shri 8. M. Banerjee: Sir, even the
very eloquent and very elaborate
statement of the hon, Minister has not
convinced me that the deal is not a
shady deal. I have actually read
once again the long statement given
in this House on 21st November, 1966
by Shri Manubhai Shah in which he
said that he had only Rs. 38,000 in his
life—public life and private life.
Then he threw a challenge to my
hon. friend, Shri Madhuy Limaye and
others.

o vy fewi :tm @ Ew
o ar, ff & e W

Shri 8. M. Banerjee: Sir, I would
like to know, in view of the criticism
against Shri Manubhai Shah, the ex-
Minister, and against this particular
firm, which was manufacturing ladies
shoes and not sulphur at all, whether
sny probe will be made possible by
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the hon. Minister by a parliamentary
commiitee? 1 want a parlismentary
commuteetozomﬁothu

Shri Dinesh Singh: 1 have already
submitted what I had to say. It is
for this House to decide gg they wish
to deal with thig matter. A parlia-
mentary comvmittee in ¢he initial
s.age might give an impression that a
public sector enterprise—which I
think is doing well; 1t may have cer-
tain dificulties—has been trying to
do something which the parlisment as
a whole has not approved, What I
am suggesting 13, let some hon. Mem-
bers sit with me and if they are satis-
fied that something has gone wrong,
then you ‘may decide what you want
to do.

Shri Ranga: Sir, it is within your
the Public Accounts Committee

Shri Ranga: Sir, »# is within your
power to refer such controversial
matters, instead of Jeaving it 10 a few
Members of this House and the Mi-
nister, to one of the three committees
that are there and which are working
under your direction—¢he Publie
Accounts Commuitiee, the Estimates
Commitiee and the Public Under-
takings Conmrmattee.

oft el s TERAR X
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Orsl Answers 13816
Woﬁoﬂo*mm‘ﬁ ﬁ‘ﬂ

i
q
-
:
i

BTN P WTOR WO AT A T
& fo o & o g g T TY
v § fr wfF I wfcg | ot dar
g § 75 wihwiw dar & 1w
wmfrntae £ar § o sEwr @ ool
afew w7 O W oA A U O
w3 ok ¥0 ¥ fog 7 ofs wa &
m,ﬂ"'ﬂ'ﬁ?ﬂq’ﬂoao!ﬁom
frd oy & Sa% g aad fore &
oY aq wWRitzT aig T e,
aRofEr N IF @R EN?
% UF TN T FT IJuE qne A
gt"mn'ﬁhwmwﬁtfaq &

oY fom ey 3 A @Y wifet
i gk § Wi W9 IR A F oy
’ﬂ!lﬁo!{o(ﬁo&mm
t 1 3 o7 & T A wiw w T
¢ o% e T OF g T
o | AT T Ay § R R ot we
it wad, & TEeY dgz e o



.,',q Ural Ansmery  ASADHA 30, 1800 (SAKA) Oral Amavers 13518

Shrl 8, B, Dasmal: According %
sm, the axoleect wus canoelled ag the
Derty could not supply the goodn. May
3 know whether the Quantily pur-
chased latar on was purchased ot a
higher price or at a lower price?

Shri Dinesy Simgh: I am sorry, I
could not give the exact value of sul-

ur purchased thereafter. I have not
got it at this stage, but I will be glad
to give it to the hon. Member.

ot e nhrare: Gy o
gy fiay o7 5 99 o%r WU A AN
aft ¢ fe %o SEw Ww 45 €
T FT a1 W TR Jg aw ¢ )
QA 55 e & Wy afrr ? oA
@ f ¥ gy fF AR oW A ¥
simse s R | frar
& arvar wrgat g 6 wwer i ¥
¥ gk Ty WY gy @ faar ot f%
wroag Rw g wivww g g
WX T ¥ wAT ¥ R s
s aft § ? W At T ar @
wy af Ry qr? f5 W@ g 9
I T &7 AR A w0 whwr ?
W W & Xz @ o gur At @
fre w55 wY & W @dw ?
¥ qrR gy o & P

Sl WS S 3 o)

S 2 ge 8 S 2y
e KL iy M0 e € ol e
Lol yp 2 g ufl W
Dl = logi S g4 Sty 00
dp & alf i A gfin gee
E el gy ol lagi e 20U
e s B K W) S e tale
S8 Waw qldl W dy
o e B o e
HEE N Lif da

W i F -2 gie Il
MW e g ¥ Pl
ol @ e W A
O"’W"A—‘i’"“#‘uﬁ‘nﬁ
il P16 IS W ey
ot - Ik (i e Loty 00

[-pedel ol dof

ot fiw Tag %o o gl §
7€ § ) R 3w wen WY g e
2 1 g% o) wga Y aEm F W
YA § | W g WY 6 A
TT FATT AP & AQA | W AR
og s o § 5 ot v & ww
fire gy o W gAY ofr faana

Awards to Exporters

+
#1292, Shri Yashpal Singh:
Shri §. C, Samanta:

8bri S. R Damani:

Will the Minister of Commerce be
pleased to state

(a) whether Government are con-
sidering a proposal to allow competi-
tion among exporters and 1o give
awards; and

{b) if so, the main features of the

proposal?
The Minister of Commerce (Shrl
Dinesh Singh): (a) Yes, Sir.,

(b) The proposal undey considera-
tion is to give a hmuted number of
awards, 1n the forms of shields, for
outstanding export effort A Com-
mittee will be set up to maeke recom-
mendations Tor the awards. Exportars
wity, outstanding export performance
as well as to other nstitutions making
significant contributions in the field of
export promotion will be considered
for awards.





